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(c) if so, what are the details thereof
stating—

(1) the annual
since 1980;

il
(n) th, estimated value of the tusks poached
since 1980; and

(d) whether Government propose to
launch project elephant on the lines of

project tiger to save the elephants popu
lation?

killings of  tuskers

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI MANEKA
GANDHI): (a) to (c) The information is being
collected and would be placed on the Table
of the House.
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Procedure for environment clearance

789. SHRI JITENDRABHAI LABH-
SHANKER BHATT: Will the Minister Of
ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether it is a fact that Government
have submitted a set of proposals for
rationalisation of environment clearance
procedures which aim at "expanding the role
of the Ministry" as reported in the Deccan
Herald of 1st September, 1990; and

(b) if so, the details of improved pro-
cedure for environmeint clearance?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI MANEKA.
GANDHI); (a) and (b) Proposals for
rationalisation of environmental impact
assessment procedure have been under
consideration with the following salient
features: —

—Making environmental impact asses-
mé&nt a statutory requirement;

—Uniform coverage of both private as well
as public sector projects;

—Delegation of powers for environmental
clearance of certain categories of
projects to state agencies.

The primary objective of these proposals is
to rationalise the procedure rather than expand
the role of the Ministry.
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